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Sh¥ Warlor (Trichar): Sir, it is
well and good that we welcome the
suggestions contained in this amend-
ing Bill. The condition of the coal
m workers is horrible. It Is most
risky. One has to gee how they work
and in what conditions they work to
know what gre the conditions sctually
obtaining there. We had occasion to
go to some of the coal mines, We
found that even cooking coal was not
given by the mine owners to these
coal workers. They sre not working
in open cast mines. Nowadays they
are working with very at risk to
their Yives, But their conditlons of
work still remain the same with all
that the Government has done tnrough
legislations. In 1958, I remember, I
had occasion to speak on the very
same gubject. At that time a major
demand was that the contribution
made by mine owners or the em-
ployers should be on » par with what
is collected as contribution from the
workers, Until then the workers had
been contributing about 8 per cent
whereas actually the employers had
been contributing only 6-1/4 per cent.
On that pccasion the Government gave
us a promise that they would consider

the matter sympathetically. Finally
the Government decided—it is well
and good and we are thankful to them
for that—that it must be on a par with
the contribution made by the workers,
that the employers’ contribution must
be on the same level or same percen-
tage as the contribution made by the
workers, But I ask the Government,
even after doing that, for which we
are thankful—I have expressed our
thanks—why not the employer be
asked tp contribute more than the
workers. How can you equate the
poor worker with the rich employer?

15 hrs.

Mr, Deputy-Speaker: Now it is
3 O'Clock. We will take up fthe next
itemn of business. He will continue hi=z
speech tomorrow.

1504 hrs.

MOTION RE: STATEMENT ON OIL
POLICY—contd,

Mr, Depaty-Speaker: The House
will now take up further considertion
of the motion moved by Shri S M.
Banerjée about the statement on wvil
poticy. Dr. L. M. Singhvi will con-
tinue his speech. 1 find he is not here.
Shri P. C. Borooah. I will call the
Minister at 3.00 pm.

8kl P. C. Borrooah (Sibsagar): Mr.
Deputy Speaker, Sir, coming as I do
from an oil-bearing area with ONGC
right in my home fown, Oil India at
25 mileg and AOC at less than 100
miles from my place, 1 feel naturally
interested not only in our oil policy,
but in everything that concerns oil

In the statement the hon. Minister
said that important developments had
taken place in the pil industry of
India since the last session of Parlia-
ment and he had to restate the oil
policy in that comtext in order to
remove the misgivings created by the
interested ies to mislead the pub-
lic. How far this debate has been
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successful in bringing forth the oil
policy and highlighting its various
agpects remains anybody's guess. I
find that it has been ¢onfined mainly
19 two points—kerosene scarcity and
the laurels for my good frie

¢x-Minister, Shri K. 5 Malwn&m\h;
am glad tp associate myself with my
hon. friends who preceded me and
who said that the pame of Shri
Malaviya will go down in history as
the principal architect in building the
national policy on oil in India. It'is
iyue that the concept of producing,
igfiging and distribution of oil in
the public sector first struck his mind
and, with the blessings of our late
Jam.-.naed Prime Minister, Shri
Jawaharlal Nehru, Shri Malaviya
succeeded in bringing into existence
the Oil India Limited and the OQNGC
for exploration and production of oil,
Gauhati, Barauni and Gujarat refine-
ties for refining and the Indian Oil
Compoany for distribution of oil.

To err is human. The lessons learnt
from human failings guide the path
«of posterity. One of the errors on the
part of Shri Malaviya was his decision
to set up one processing unit st half
way at Gauhati and another fer away
at Barauni for refining the oil pro-
duced at Naharkatia. Nabarkatia is
conly 20 miles away from Digbol, the
headquarters of the Assam Qil Com-
pany. If it was possible for the Bri-
tish to bulld 5 refinery 4t Digbol, as
early as 70 years ago. when there
wig no railway and not a single
metalled road In Assam, why today a
refinery could not be set up at Nahar-
katia is the question the people In
Assam still ask.

No expert is needed and any lay-
man will say that the country would
have been much gainer financially bad
there been one  bigger ntjnc.-y al
Naharkatia with gne product pipe-line
to Barauni or to any distributing cen.
tre, than having two refineries at twy
different placey with collaboration aof
two different countries and with two
sets of pipelines, one for crude and
the other for the product. The coun-
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try has thus suflered a loss of 4 good

amount in capital expenditure and
will go on losing on account of run-
ning expenditure of the two refineriea
I gm happy that Shrl Malaviya, having
apparently realised his error, did not
repeat the Assam mistake in Gujarat
and located the refinery there for
Gujarat oil near about the oil fields at

Koyali,

Leaving aside that aspect, the con-
sumption of oil is going up very fast
in our country. It has beeri estimated
that by 1971 we may require some 25
million tons of cil. Our present capa-
city is to produce about 8 mullion tons
in the private sector and 7 milion
tons in the public sector. To cope
with this demand, effort should be
made to set up more refineries, If
necessary with collaboration of foreign
firms, who will agree to supply crude
on our terms. I am glad to note that
proposals are there to increase the
capacity of the three public sector
refineries. Gauhati is to be raised
from .75 million tons to 1 mil-
Hon tons, Barauni from 2 million tons
to 3 million tons and Gujarat from 2
million fons to 3 million tons, But
I am sorry to say that Gauhati which
has already been refining very near
to 1 million ton is being raised only
to 1 million tons, while Baraunl which
has gone on stream only recently and
still to complete the first stage has
been raised to 3 million tons. Like-
wise, Gujarat which has yet to be
commissioned, has been ralsed from
2 million tons to 3 milllon tons. 1 do
not quite understand why this step-
motherly treatment is being meted out
to Assam once ggain?

Mr. Deppty-S ef: Hiy tme is
up. He should conclude soon.

8k P. C. Borooah: The bon. Minls.
ter himself has already admitted In
the House that the installed refining
capacity in Assam is  too Lttle and
camparatively much out of propartion
with the already explared oil resecves
in the region [ would request the
han. Minister to recansider the ques-
tion of expapsion of the Gaubati
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refinery and sece that its capacity
raised gt least to the level of the
Barauni and Gujarat refineries.

So far s the private sector refineries
are concerned, the present policy of
not permitting them to expand further
is all right. I am happy to find that
in spite of great pressure the Xabir
Ministry has stuck to its guns and has
not allowed them to expand their
capacity beyond whaf has givem by
the Malaviya Ministry in 1963, neme-
ly, 2 million to 3.75 million tons to
Burmah Shell. 1 million to 2.5 milllon
tons to ESSO and :75 million to 1.03
million tons to Caltex and something
to AOC.

Mr. Deputy-Speaker: He should
conclude now,

Bhri P. C. Borooah: In this con.
nection, I may, with the permission
of the House, read gut a passage from
news item from the London Economist
of July 1965, captioned “Three Rounds
to Delhi”,

“In the fight over Indian oil
prices western ‘majors’ have now
lost three successive rounds to the
government in as many months.
They first lost rights to import
diesel oil and kerosene when
India switched to cheaper Soviet
supplies for which it pays In
rupees under bilateral trade ar-
rangements. ‘The second round
was lost when India was offered
higher discounts by an unnamed
western source of a flat 20 per
cent. The third round was in some
ways the most important. Three
company-owned refineries in India
with a current through-put of 8
million tons area, under their cur-
rent agreements, aliowed to im-
port oil from sources of their awn
choice at the best prices they can
get..o. Even these cuts will
not bring bargaining to an «nd.
Professor Humayun Kabir, Indis's
Minister for Oil said that he hoped
for further concessions.”

Oil is a very important commodity in
the present day context. It plays a
vital role in the world's politics and
it will play the same role in the de-
fence and the development of wur
country. As such, production, refining
and distribution of oil should be under
the control of the Government,

Mr. Deputy-Speaker: His Lime is up.
He should resumg his seat,

Shri P. C. Boreoah: T'come from an

oil-bearing area. Yet you have not
given me even ten minutes.

Mr. Deputy-Speaker: I am sorry, [

can't help it. When there iy no time,
what am I to do? Now, Shri M. R.
Krishna,

Shri M. R. Krishna (Peddapalli):
Mr. Deputy-Speaker, Sir, we arce dis-
cussing the oil policy of the country at
a time when the country is faced with
a bitter enemy. We are also threaten-
ed by the supporters of the =znemy
that we will not be supplied with pet-
rol and fuel to fight this war. Every
Member of this House has expressed
his happines; with the oil policy which
the previous oil Minister has given to
this country ang I would also like to
share the same feeling.

1 am also happy that the hon. Minis-
ter, Shri Kabir, and his able lieutenant
and associate, the Minister of State,
Shri Alagesan. are also equally inter-
ested in making this country self-suffi-
cient in oil. Therefore one has to feel
that the decisions and efforts of the
previous Minister are not going to be
damped in any way by the present
Minister.

The seven sisters, as these big oil
companics are known, have been con-
trolling almost all the oilflelds of the
world. Even though the concerns,
which have come from far off ¢oun-
tries, have been making fabulous pro-
fits, while the condition of iabour
under the companies has been very
bad. Fortunately, in this country the
Government have been careful enough
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of these things and have taken deci-

sions also to start oil refineries in the

public sector,
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When these oil companies were ask-
ed to pay proper compensation, facili-
tle; and benefits to the workers, pro-
bably the oil companies topped the list
of those went before the tribunals.
‘Whenever they appeared before the
tribunals or just before that, they ad-
vocated that their profit is very mea-
gre. One of the companies which has
brought out a pamphlet has said that
their expenditure is about 47 per cent
and that they pay about 41 per cent as
tax; so, their profit is hardly 1 per
cent. But when the tribunals insisted
upon them to place before them all
the recordg of their expenditure, they
concedeg to make whatever payment
the tribunals ordered them to make.
This clearly shows that they are also
trylng to behave like the big business
and industrial houses who have refus-
ed to place their records before the
Mahlanobig Committee.

It has been proved beyond doubt
that these oil companies have been
dictating terms to the Government; of
those foreign countries where they
operate and in many countries because
of the oil companies influence and
economic power Governments had to
be changed almost every year. We
are very happy that in this country we
are not going to face that kind of a
situation. Since we are engaged in a
war with an enemy who is being sup-
ported by many of the oil magnates of
the world and by oil producing coun-
tries, we will have to see the beha-
viour of the oil companies in India
as to whether they are going to co-
operate with and help the Government
at a time when it is actually faced
with an enemy or whether they are
going to behave in a funny manner.
Thi; should be the criterion for the
Government to decide whether in this
country we should allow the private
oil companies to exist or whether we
should say good-bye to these oil com-
panies.
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The nationalisatlon of all basic in-
dustries is the policy of this Govern-
ment, but in the matter of nationali-
sation of oil companies the Govern-
ment is very careful to go cautiously.
The Government's intention is not just
to throw them out even when they be-
have in a proper manner. All that the
Government and the country would
like is to see whether any company,
whether it is owned by Indians or by
foreigners, is going to help the Gov-
ernment and the country to face the
enemy and to come out successful or
it is going to hinder the progress that
our defence forces are making or of
the efforts of the Government.
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While suggesting that we should not
be very hasty in nationising possi-
ble oil companies, I will not hesitate
to pleag before the Government that
the expenditure part of these oil com-
panies should be controlled by the
Government. Whenever the Govern-
ment entrusts the cases of oil compan-
ies to the tribunals etc., they always
have the habit of showing big 2xpen-
diture and then get away by saying
that their margin of profit is very little,
The expenditure account should be
known to the Government and the
Government should have control over
their expenditure as also on the dis-
tribution side. Today companies, whe-
ther they are some industries or oil
companies, in the private sector have
got the knack of boosting up the sala-
ries of their imported officials work-
ing or charging fabulous prices for
machinery which they import from
any country they like. In that way
they boost up expendilure and the
Government i; at a loss to find out
what Is the actual expenditure that
the company is incurring. Therefore
I woulg suggest that the Government
should have proper control over the
expenditure and also on distribution.

The Government has got a very big
plan. They will have to refine nearly
28 million tonnes in 1871, Hardly cur
refining capacity is 7-76 million ton-
nes only whereas in 1068 it is said that
we have to have about 15 million ton-
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nes of refined oil. I do not know how
the Government is going to meet this
demand. In view of the emergency
ha; the Government imposed any res-

trictions on the utilisation of thig fuel

or do they allow the people to use it
as they were using it earlier? In coun-
tries, like Russia, even during nor-
mal times, cars ang other vehicles
which are for private use have not
been permitted to utilise fuel in the
manner desired. In the country the
time has come when we should also
ration the fuel and see that every
ounce of fuel ysed is for the commu-
nity's bepefit apd not for individual's
benefit. It is time the Government
tmmediately impose certain restrictions
and see that the country did not suf-
fer for want of any fuel during an
—emergency.

Shri K. D. Malaviya (Basti): Mr.
Deputy-Speaker, Sir, I rise to say a
few words in paying a tribute to the
Ministry of Petroleum and Chemicals
.on the manner in which under diffi-
culties they are trying to prosecute
the policy of the Government with re-
gard to oil. The little that I know
from papers convinces me that al-
though there are difficulties facing the
Government, the framework of the
policy which has been accepted by this
House and initiated by them is being
loyally carried out and the manrer in
which they are prosecuting this policy,
i circumstances favour us, there is no
doubt that thig country will become
self-sufficient in oil io & few years'
time and that all that we need to make
ws strong as a nalion from the point
of view of oil self-sufficiency will be
-dope under this policy which is being
progecuted satisfactorily by the Gov-
-eroment.

1 speak only in this generality and
broadly because here and there might
be things where there could be some
ll.ternative suggestions made. The
one important aspect to which I
woulg like to drew the attention af
the hﬂnhl,ry is with regard to the
<complicated affairs which they have

to face in developing the petro-chemi-
cal industries in the country. There
are difficulties with which the hon.
Minister is more familiar than most of
us—financial resources, the technology
4§nd, more than all, the neceasity to ft
aur industry pattern with the latest
development aspect of the industdy.

t« consuming centre India I»
going to be one of the biggest con-
sumers of petro-chemical industries’
produce but we canpot set up those
big dimension plants which are need-
ed because it requires a lot of capital
and technical know-how. 1, there-
fore, suggest for the copsideration of
the Government to find out parlies in
the world who will be willing fo fi
into gur pattern of policles and assist
the Government in developing the
petro-chemical industries in our coun-
try even though it has to be on a tri-
partite basis. There are varlous coun-
tries which have developed petro-che=
mical industries, At least there is one
in Asia which has developed marvel-
lously in petro-chemical industries—I
refer to Japan. Then, there are some
countries in Europe also, like, France
and Ttaly which wﬂl be quite sympu-
thetic to our policy lnd would like to
collaborate with us at the Government
level. Could it be possible for us
to have some sort of cooperation bet-
ween, say, countries Illke Jopan,
USSR, France ang Italy and our-
selves to build up this industry and so
build it up that in a region we deve-
lop an inter-dependent sort of
relations where the rTaw mater
comes from one cougtry and
¢onsumption is d,i.nribmed In ‘-ﬁ’t
reglon?

I would refer to & big conle:rnga
which was held recepily in Tehrgn
where some of the great experts of
petrn—rhmal industries and oil ex-
perts advocated Tegional organisation
of ndustries like petro-chemical
fodustries. Their recommendadan
was to seriously consider whether
some of the consuming and raw mate-
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rial producing countries could not co-
operate amongst themselves to orga-
nise these industries from the point
of view of both consumption and pro-
duction. For instance, some of the
Middie Eastern countries and our-
selve; and some of the countries
which are equipped with the technl-
cal aspect of it could be brought into
this pattern. What I refer to is that
we should examine regional organisa-
tion of petro-chemical complex on a
bilateral or a trilateral arrangement
vy which our policy is kept intact
and the resources lhal we need,
the technical kmow-how that we
need, are available to us. 1 am quite
sure the USSR is willing to offer
their assistance and Japun too 1s
willing to offer their assistance, Could
it be possible for us to collabosate
with Japan and the USSR. to build
up our petro-chemical industries?
This i1s all T wanted to suggest.

BHADRA 24,

The Minister of Petroleum and
Chemicals (Shri Humayun Kahir):
Mr Deputy-Speaker, Sir, [ am grate-
ful to all the hon. Members who
have taken part in this discussion and
made many suggestions. The main
purpose for which I placed the wil
statement before the House was to
restate the policy of Government and
to give the House an npportunity of
digcussing its particular aspects.

While some of the speakers have
referred to some of the broad aspects,
much of the discussion was concen-
trated on only two questions, one was
the question of the distribution of
kerosene during the difficult months
of May and June and the other was
about the success or utherwise of our
exploration programme.

Shri Ranga (Chitigor): Even now
it is there.

Shri Humayun Kabir: I shall deal
with them seriatim and T hope hon.
Members will forgive me if I do not
refer to thera individually. 1 have
divided the comments broadly under
the following heads: the exploration
programme, the production of crude
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oil inside the country, the refining
programme and distribution,
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As more than one hen, Member
mentipned, the discussion is taking
pluce at a time when the oli poliey
hag a special significance, One assur-
ance that | can give to itne House is
that we have taken steps to see thdt
the defence needs are met to the full
and, us far as we can judge, they
shall be met to the full and there
will mot be the slightest difficulty
aboul that. This may occasionally
mean some curtailment here a&nd
there, though till now we have tried
to avoid such curtailment, Wg are
trying lo meet the full Civil re-
quirements, but so far ag the defence
requirements are concerned, they
shall be met to the fullest extent.

Shri Ranga: Have the oil compan-

ics given their assurance and co-
operation?
Shri Humayun Kabir: My hon.

frienj asks me about the companies.
I can repeat here what I said in the
othey House. Some hon. friends still
seem to live in the delusion that the
oil companies are more powerful than
Governments. This may have been
irue in the past, but at least for the
last six or seven years, it has been
proved again and again that the
smallest Governmenls are more
powerful than the most powerful oil
companies. . .

Shri Ranga: My hon. friend has
taken my observation from the wrong
end. 1 wanted him to say .hat we
have the assurance and the co-
operation of the oil companies. In-
stead of that, he is becoming belli-
cose.

Shri Homayun Kabir: In any case,
there hag been no reason to suspect
any lack of co-operation from any of
the oil companies.

Shri Ranga: That iz what 1 wanted.

Shri Humayun Kabir: The House
will probably be glad to hear that
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the Government of India has today
entered into a new agreement to get
up a new plant in collaboration with
one of the major oil companies of the
world for producing lubricants inside
India, This will also go a long way
in meeting the requirements of essen-

needs. It is an indication of the
widy in which the oil companjeg are
also responding in this erisis.

Shri Ranga: There should be no
quarrel between the Government and
the companies

Shri Humayun KEabir: Regarding
exploration, that question has been
discussed again and again 1 would
say that while the Oil and Natural
Gas Commission has done very good
work, there have also been certain
drawbacks in the past because it did
not have a whole-time Chairman. It
was from the very nature of the case
inevitable that when the Chairman
had other more important responsi-
bilitles, he could not give his whole-
time attention to the Comission. But
since the appointment of the whole-
time Chairman in September, last
year, the work of the Commission has
improved materially. This is reflect-
ed in both exploration and production.
During the last one and half years
or, 1 should say, two years, several
new flelds have been proved and
some extremely interesting structures
have been discovered. The crude
reserves at Lakwa and Rudrasagar are
certainly of the same order as the
-eserves at MNaharkatiya and, maybe,
according to some estimates, twice as
much, Similarly, substantial reserv-
e5 are expected gt Navagam and Kalol
on Gujarat side. Interesting struc-
tures have been discovered in the off=
shore areas of Gulf of Cambay, in the

The exploration programmes for
Godavari delta as well as Andamans
and Tripura have been drawn up.

The utilisation of rigs has been
considerably improved and better
control of stores established. The
Public Undertakings Committee, in
their latest Report, had pointed out
certain defects in the past working of
the Oil and Natural Gas
They had pointed out a dherepanry
of about 10 crores in accounting of
the stores al the end of 1963. 1 am
glad to inform the House that due to
the aclion taken since then, thig dis-
crepancy of 10 crores was reduced to
3.2 crores by the middle of 1964, and
since then another crore worth of
material has been located so that the
discrepancy today is only about 2
crores and that also, I expect, will be
very soon set right. These are only
indications of the way in which the
working of the Oil and Natural Gas
Commission hag improved. The
accounts are now up-to-date and for
the first time in its history the Oil and
Natural Gas Commission has comgplet-
ed accounts for 1964-65 and has sub-
mitted them in time. This is on the
side of administration.

On the side of drilling, it is the
actual results which show the pro-
gress. It is not as my hon. friend
Mr. Banerjee has said—he talked
about all kinds of things—that Under
Secretaries and Joint Secretaries have
been running the Oil and Natursl Gas

Shri 8. M, Banerjee
never saig it.

(Kanpur): I

Shri Humayan Kablr: Some hon.

Madrag coast and near Cal a. As
1 mentioned to the House earlier, I
may say that if these structures prove
to be oil-bearing, it will solve mnot
only the problem of crude oil in this
country but, if these structures are
oil-bearing of the order expected, it
may also solve the problem of foreign
exchange of the country as a whole.

Member referred to It; he sald that
some Under Secretariey and Joint
Secretaries have been this
0il and Natural Gas Commission. But
the resulty indicate otherwise. In
1961-62, the Oil and Natural Gas Com-
mission was able to drill approximate-
1y 75,000 metres; in 1063-84, they were
able to drill 1,61,000 metres; in 1984-
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85, it was 1,72,000 metres and in 1965-
88, the programme is 2,25,000 metres,
that is, we have increased it by about
U0 per cent since the end of 1963. I
hink, for the firsy time, the Oi] and
Natural Gas Commission will fulfil the
farget. In the past, the performance
uf the Oil and Natural Gas Commis-
tlon has always been less a minimum
vf 50 per cent of target and the maxi-
inum wag 70 per cent. This year,
1965-86, will be the first year when
the target will be fully completed and
we hope that there may be a slight
over-fulflilment as well. It will have
Increased, as I said, by 50 per cent
within a year and a half.

Some Members referred to the
terms of agreement for expansion of
offshore areas. One or two Members
said that there were disturbing trends.
I am thankfu] to Shri Malaviya who
said that he had not found any dis-
turbing trend. In fact, it should be
remembereq tha; the policy of the
Government is not settled by any
individual Minister; the polily of the
Government is the policy of the Cabi-
net; the policy of the Government is
approved by the Parliament and no
Minister can change that policy with-
out the approval of the Government
and the Parliament. No one has come
to the Parliament for any change in
that policy. All that I can claim {s
that perhaps the implementation has
been a little more successful and if
this disturbs my hon. friends, then I
am helpless. I shall continue to dis-

to be, followed because this policy is
the nation
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should not by forgotien that it was in

the years 1952-53 that Dr. Bhatnagar

took the initiative. We should not

really forget the services of these two

great men who are no longer with us.

The Industrial Policy Resolutions of
1848 and 1056 have been scrupulously
observeq and, in fact all that we have
done is to define this policy more
carefully in August last year. This
policy was at the back of ¢he agree-
ment which was entered into with
Stanvac. The same policy was fol-
lowed when there was an agreement
with Burmah Oil Company, leading to
the formation of Oil India. Therefore,
there is no change in the policy.
There will be only some slight change
in the way the policy is being imple-
mented. These are the explicit defi-
nitions that we have laid down. I
think the policy today is firmer than
what it was before August 1984. The
policy now laid down s that foreign
collaborations will be only where
ONGC will have a majority share.
This was not the case in the past. In
the case of Indo-Stanvac, India had
only 25 per cent share; in the case of
Oil India, India had first one-third
share and later fifty per cent share.
But, in future, the policy that has been
further elaborated in August 1964, Is
that the ONGC will have a majority
share. The collaboration will be
malnly for offshore areas where ex-
penses and risks are much greater,

An bon. Member: What is meant by
majority share? Iy it 51 per cent?

Shri Humayun Kabir: Majority
share means majority share.

An hon. Member: 51 per cent or 80
per cent? What ig the majority here?

Shri Hamayun Kabir: This wiil
depend on particular cases. The
question of ol is entirely different
and every industry has to follow its
own logic. Cases will also differ
where the risks are greater; where
greater forelgn exchange is involved,
we may have to offer grester induce-
ments to a collaborator. These are
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obviously commercial considerations,
but the national interest will always
be observed.

The foreign collaborators will be
asked to undertake a minimum explo-
ration expenditure, provide free
forelgn exchange and cover the major
part, if not the entire risks. Surely
these terms are much better than
those which were secured at the time
of the formation of Oil India.

Regarding production, there has
been considerable progress in the last
two years. The total production of
erude in the country in 1062-63 was
less than 1.25 million tonnes. The
production in 1964-65 was more than
twice the production of 1962-83. The
production has been further stepped
up since May 1965 and we hope to
step it up further by the beginning of
1966. Arrangements have been made
for this purpose.

The following figures will give some
idea of the progress already achieved
in the country:—

In 1956, out of a tota] consumption
of flve million tonnes of all types of
petroleum products, about two million
were imported; in 1961, out of a total
consumption of almost eight million
tonnes, the amount imported was
about 23 million tonnes: in 1065, out
of a consumption of over 5§ million
tonnes in  the first six months, the
imports were only about 11 million
tonnes. This, in itself, indicates the
progress made in recent years to be-

come self-supporling as far as possi-
ble.

I have already told the House in my
statement that, so far as diesel is con-
cerned, by the end of the Third Plan—
within another six or seven months—
we shall be almost self-sufficient. So
far as kerosene is concerned. by the
end of the Fourth Plan. we shall have
attaineq substantial self-sufficiency.
though some small quantities may
have still to be imported.

In respect of Refineries also, there
has been considerable progress, Here
also 1 would like to rccognise the
excelleny work done by my predeces-
sors, both Mr. Malaviya and Mr.
Alagesan. The work of Shri Alagesan
should not be forgotten. The work
which he did during the six months
he was in charge when he set the
Gauhati Refinery in order should be
remembered and the House should
pay tribute to him for that. It is true
that the Gauhati Refilnery was com-
migsioned in January, 1062, but it was
not till late 1963 that its teething trou-
bles were overcome and in 1964 its
production was stabilised. The House
will be glad to hear that, in the last
few months, the Gauhati Refinery has
established almost a record; it is work-
ing at about 110% efficiency with an
installed capacity of 0.75 million ton-
nes, its production today is in the
region of a million tonnes.

The teething troubles of Barauni
Refinery were overcome much more
quickly. Trial runs began in July—
August, 1964, and the Refinery was
commissioned in January, 1085. In
the last two months, the production
has been cstablished and it is hoped
that soon Barauni will be able to
repeat the performance of Gauhati.
This also is a good sign. Whereas it
took almost two years to stabilise the
production &t Gauhati, in  Barauni
within about o year, the produection
has been stabilised. It shows that our
people are gaining experience and the
Refineries are doing betler than they
did in the past.

In the case of Koyali Refinery, trial
runs with water have begun and It is
expected that the Reflnery will go on
steam by early October. In fact, I do
not wish to say it, but it is possible
that it may go on stream even during
September.

The Cochin Refinery is expeoted to
be commissioned by January, 1988
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All these show that the progress has
been maintained.

The question of cost was referred to
by some hon. Member. It is dificult
to compare the cost of one refinery
with another as each refinery is tailor-
made according to the quality of crude,
the product pattern and flexibility
built into it. In spite of this, there
has been a progressive reduction in
the cost within battery limits of the
refineries in the public sector. These
costs were about Rs. 15 crores for
Gauhati with a capacity of -75 million
tonnes, of about Rs. 26 crores for
Barauni with a capacity of two million
tonnes, of a little over Ra ‘22 erores
for Gujarat with a capacity of two
million tonnes, of Rs. 22 crores for
Cochin with a capacity of 2'5 million
tonnes and of less than Rs 20 crores
for Madras with a capacity of 2-5 mil-
lion tonnes. These figures are reveal-

"ing. We have been able to bring
down the expenses of refinery substan-
tially in spite of the fact that prices
everywhere are going up. Materials
are more expensive; engineering goods
are more eXpensive; services are more
expensive; in spite of all these, we
have been able to make some substan-
tial reduction in the cost of a refinery.

This is not the only point. Some
hon. friends referred—and very right-
ly—to the fact that we should try to
be self-supporting as far as possible
in respect of construction of refinery.
‘The main items of reflning equipment
like columns and pressure vessels are
not yet manufactured in the country.
Items like heat exchangers, tubes,
valves, etc., are, to some extent. manu-
factured and we are using them as far
as possible,

In the Gauhati refinery, the foreign
exchange componeni was about 50 per
cent of the cost. In the Barauni refi-
nery it was about 40 per cent of the
cost. In the Gujarat reflnery it will
be about 30 per cent of the cost only.
So, we have here again steadily
brought down the foreign exchange
component of the refineries which are
being constructed. This progressive

.the refineries.
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decrease in the volume of the import-
ed equipment has been brought about
by greater use of indigenous material.

Members will also pe glad to learn
that Indian  engincers are being
increasingly associated in design of
In the case of the
Barauni refinery, in the expansion
programme, to some extent, Indian
cngineers have helped. In the case of
the Koyali or the Gujarat reflnery,
much larger share was given to Indian
engineers and we shall associate
Indian engineers also in Madras and
in any subsequent refineries that we
may build. In this way, we hope to
build up within the country the neces.
sary ftechnica] efficiency which s
required for the construction of refl-
neries.

My hon. friend Shri P. C. Borooah
asked why the Barauni refinery was be-
ing expanded, why the Gujarat refinery
was being expanded and why there
was no comparable expansion taking
place in Gauhatl. The main reason
for that is the question of distribution.
Experience throughout the world
shows that jt is more economic to
establish a refinery at the consumption
centre; it is cheaper to bring the crude
even from a distance and distribute
the finished products mnear the con-
sumption centre. But even then, we
have in view the development of the
Gauhati reflnery. My hon. Iriend had
possibly forgotten that within Assam
there are two refineries. In fact, at
present, with the exception of Maha-
rashira, Assam is the only other State
which has two reflneries, and these
two reflneries have to send a large
part of their products outside Assam.
As Assam is industrializsed and the
whole of Eastern Indla is ‘ndustrialis-
ed, we shall certainly keep in mind
the very wvaluable suggestions of Shri
P. C. Borooah.

I would submit that we have
improved the terms of collaboration in
every case. The costs have been
brought down and better fterms secur-
ed for purchase of crude wherever
necessary. Take the Cochin refinery
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itself. In the agreemeni which was
signed for that refinery, the foreign
collaborators were allowed a ceiling of
1'94 dollars per barre] of crude land-
ed at Cochin. In terms of that agree-
ment they had actually negotiated for
a price of 1'57 dollars per barrel f.0.b,,
bue we did not accept that Under
pressure and through negotiation, in
July this year we were able to persu-
ade them to accept 148 doilars per
barrel, which means a saving of 7
cents per barrel. Since 1 miilion ton-
nes means T4 million barrels, with a
production of 2§ million tonnes, the
saving for that at the rate of 7 cents
per barrel comes to a saving of—&ut 7
cents for 20 million barrels—tiaat is,
140 million cents. which means about
1,400,000 dollars, which is a substantial
amount. One single transaction has
given us this saving.

Similarly, in respect of the trans-
port of crude, the terms today awe far
better than they were before, and the
terms of the Madras refinery are
superior to anything that we have
obtained for Cochin. We are also jay-
ing down the policy that in future ail
such crude wil] be transporteg in
Indian shipping wherever it is avail-
able. In fact, we are also thinking of
collaborating in this matler to sec if
joint shipping companies can be bullt
up to handle the transport of crude.

1 agree that it may have boen neces-
sary to offer specially attractive {erms
at the timg of forming Oil India. But
the fact remains that this placed an
undue burden on the Government.
The refineriecs are oaying at import
parity prices, but the Government are
subsidising Oil India to the exicnt of
Rs. 60 per ton. It is a huge amount
No such agreement will be entered
into in the future. In fact, the terms
obtained for the Madras reinery are
far more advantageous to India than
any terms secured till now.

Shri A. N. Vidyalankar muce a most
constructive speech, but one remark
which he made surprised me a little.

He said that in future the refineries
were likely to be establisted in the
private sector. I really do not know
where he found it in my atalement,
because I ave stated calegorically in
my statement that all future 1efiner-
ies shall be in the oublic sector.
Therefore, I think that it wes probably
a slip of the tongue or whatevar it
may be; he is a very careful Member,
and I never expected from unim this
kind of a mistake.

He also referred to the question of
expansion ang suggested as if some
expansion had been allowed during
the last year and a half. He sscms to
have forgotten that whalever expan-
sion in the private rector refineries
has taken place has taken pla~e before
1863. From a capacity of about 2 mil-
lion tonnes, Burmah Shells went to
3.75 million tonnes. Esso's capacity
was raised from 1 million tonnes to
2:5 million tons; Caltex has aiso been
given an expansion. But after the
Ministry Petroleumn and Chcmicals
was formed, no expansion has been
given. In fact, we have laid down the
policy that in future when every
region has one or more refineries, then
the question of expansion will be
looked into purely from the point of
view of distribution and if only eco-
nomics justified it. Then we may con.
gider it from the point of view of the
overall interests of the country.

My hon. friend, Dr. Ranen Sen, in
an otherwise constructive speech seem-
ed to question the agreement we had
reached in regarg to the Madrag refi-
nery with NIOC-AIOC and asked the
reasons for it. The reason is simple,
that they offered the best possible
terms and these terms were so sttrac-
tive that we had no option but to
accept them. We hope that this refl-
nery will be set up in time and fulfil
the expectations we have sbout it.

Now 1 come to the question of dis-
tribution. Most members Wwere con-
cerned, and rightly so, about the diffi-
culties faced by the public in respect
of high speed diesel ofl and kerosene
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cern. We have tried to take all possi-
ble measureg to overcome the difficul-
ty. Nevertheless, there was difficulty
in May, and partly in June f{or reasons
beyond our control. Therc was, first
of all, a reduction in the foreign
exchange allocation of about Rs 10
crores between October 1964 and
March 1965. There was a further cut
of another Rs, 10 crores between April
1965 and Sept. 190685. A cut of Hs. 20
crores in all in a total budget of about
Rs. 100 crores is a very big cut. Also,
as my hon. friend, Shrimati Tarkesh-
wari Sinha pointed out, the Finance
Ministry never indicate these cuts be.
forehand. They cannot, from the very
nature of the case. Till the last
moment, we hoped that the foreign
exchange would be available and we
did not want to allow any panic or any
kind of uncertainty to prevail. Dut
only at the last moment, these cuts
were indicated. Nevertheless we
were able to take some measures as
a result of which we were able to
face the difficulty largely, T will not
say, completely.

I wish only to place before the Houge
certain facts angd figures. I know my
hon, friend, Shri Madhu Limaye has
no belief in statistics and figures. He
said I have given certain statistics.
After all, neither he nor I can go to
every single retall dealer throughout
India in the five lakh or more villages
and in the many towns. We have to
go by the figures supplied to us and
we have to be sure that the fgures
ure correct. The total all-India
requirement of kerosene is about
90,000 tonnes a month more than the
indigenous production. In the case of
highspeed diesel, it is about 40,000
tonnes more than what we produce
ourselves. We covered this by ade-
quate imports. In fact, we had a little
margin. 1 will not give many figures
but only one or two. In the month of
July 1068, we actually supplied
throughout the country about 180,000
metric tonnes against the expected
consumption of 160,000 metric tonnes
8o far as diesel pil iy concerned, in
other words, about 20,000 metric ton-

confidence. Similarly regarding kero-
sene, about 200,000 tonnes were sup-
plied to the different areas as against
an expected consumption of about
180,000 tonnes, again an excess of
20,000 tonnes. Ip terms of actual sale
in July 1064, the sale was a little over
250,000 kilolitres. In July 1965, the
sale wag almost over 270,000 kilolitres
8o that here also the incresse was
more than 5 per cent.

I do not even then deny pockets of
scarcily. We have tried to maintain
supplies to every area. We have tried
to maintain supplies throughout the
country as a whole. For this, I would
like to thank the Soviet Union which
had at very short notice made very
large supplies available top us, We
have also requested every State Gov-
ernment o keep &8n eye on the situa-
tion. 1 have personally written to
every Chief Minister to keep the situa-
tion under control, and I have asked
them to let me know if there are any
difficulties or ghortagey anywhere, I
may say I have received no letters
indicating any shortages. Evepn then,
when any Member of Parliament has
indicated shortage, we have made
enquiries. We have arranged that
every month a report of the supplies
in the area and the movements to that
area will be made available to the
State Government and to every Dis-
trict Collector. These are the mea-
sures which we can take.

Members will, however, appreclate
my difficulty,. The Central Govern-
ment has two major responsibilities in
respect of supply of petroleum pro-
ducts. The first is to ensure that
indigenous product plus importg are
together adequate for the requirements
of the country; the second is to ensure
that each supply area receives an ade-
quate quantity in an equitable way.
0il compenies have been compelled to
do that since 27th May, and we have
not received any complaints as I said.
We have also asked IOC to expand
sales, but certainly it is not possible
for the Central Government to go into
the retail trade. The Kerosene Price
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Control is administered by the State
Government, ang we have requested
the State Governmenis to utilise it
wherever necessary. 1 do not deny
shortage in pockets here and there,
but it is due to maldistribution which
the Central Government cannot deal
with. It is partly a law and order
problem, partly a question of retail
distribution, which are the exclusive
responsibility of the State Govern-
ments, where any attempt by the Cen-
tre to interfere would only cause con=-
fusion ang delay.

I shall also indicate the way in
which IOC rose to the occasion. 10C
has increased its sales substantially.
In 1962-83 it sold a little less than 64
lakh KL; in 1984-85 this was 17-2 lakh
KL; in 1965-86, it is planning to sell
34'5 lakh KL, and in the four months
from April to July, it has already sold
almost & million KL. The progress
has been substantial. In fact, it has
been almost trebled between 1962-63
and 1964-85, and since last year the
sales this year will be almost double.
This is almost a phenomenal rate of
progress of IOC.

Some Members referred to the ques-
tion of pumps. Here also, the figures
are telling. IOC pumps are increasing
at a very fast rate. Towards the end
of 1983 10C had 650 pumps out of a
total of about 12,000 pumps. That
was at the time this Ministry was
formed. Within one year the pumps
were doubled and were 1,150 out of a
tota] of abou¢ 13,000 on lst January,
1965, but since then the progress has
been even more rapid. In the last six
or seven months, the progress has been
so rapid that today IOC has 1,700
pumps, From 1,150 on 1st Januury, it
has come to 1,700 in 1965, and we may
say that in the last 18 months or so,
10C pumps have trebled. This is cer-
tainly a rapid rate of progress, and 1
am sure that the House would like to
congratulate IOC for this work.

10C's imports have also increased
from about 55 lakh tons in 1962-63.

In 1964-65 it was over 104 lakh tons.
This year it is planning to sell over
16 million tons, i.e. over 16 lakh tons.

Two other recent measures will also
help to easc the position so far as the
distribution of kerosene is concerned.
We are asking 10C and all other oil
companies to sell kerosene through
their own depots. To that extent
there may be some easing of the situa-
tion. We are also taking meusures
for supply of coal in urban areas, so
thay more kerosens may be released
for the rural areas. We are also plan-
ning to bring inferior kerosene on a
much larger scale, which may be dis-
tributed in the rural areas. We have
also decided to issue an order banning
the use of kerosene for any purpose
other than jllumination and cooking.
This will become a criminal offence.
One of the reasons for the shorta=e
has been that people have mixed it
with high speed diesel cil and adui-
terated it for traction. If we can stop
that—it is going to be a criminal
offence—this will also help to ease the
situation.

These are some of the measures
taken. While we shall therefore
maoke every effort to maintain supplles
of kerosene at reasonable prices, I
would urge on hon. Members to re-
member one other thing, a very serious
development which has taken place
recently, the present conflict with
Pakistan which, as every hon. Mem-
ber knows, has been forced on us
against our wishes. That has put a
great strain on the kerosene supply
position owing to the increased off-
take by the defence forces. This
increase is even larger than was anti-
cipated. The defence forces have
some idea: so much quantity required
during peacetime; so much quantity
might be required in case of hostilities.
Actually the consumption is much
larger than what hag been estimated
as possible consumption during hostili-
ties. We are therefore diverting more
to the defence forces. They are now
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anticipated. I am sure that Members
will agree that defence requirements
must be given the first priority. Even
though it means a certain amount of
hardship and difficulties for us, we
shall have to face it. That is part of
our contribution to the war effort, to
the defence of the country. Never-
theless, we are dolng our best to main-
supplies as far
We are approaching friendly coun-
tries; ag I said earlier, the Soviet
Union has helped and is still willing
to help. This will help us perhaps to

overcome this difficulty.

There is one last point before I con=-
clude. Mr. Malaviya made a most
interesting suggestion about the petro.
chemicals. 1 entirely agree with him.
That is the way in which we have
+ actually been proceeding. We ale try-
ing to build up petro-chemical com-
plex through the collaboration of
many parties, on terms advantageous
to the country. A major part of the
basic industries will remain in the
public sector and we shall be obtain-
ing substantial assistance in free
foreign exchange in order to build up
this industry. We are particularly
keen on this, as with its development,
we cin not only sustain the economic
growth of the country, but 1 feel, if
the petro-chemical indusiries are
developed in a proper menner they
may give the much needed fillip to our
economy. | would conclude by saying
this. Just now we are passing through
very strenuous times. The morale of
the country is extremely high. The
defence forces have given us a splen-
did account of themselves. Let us at
the home front do everything possible
to sustain their courage and show
signs of unity and to work unitedly,
providing them with those services
and those goods thsy they need in
order to carry on their duty to the
country and maintain the henour and
integrity of this land.

Bhri §, M. Banerjee: Mr Deputy-
Speaker. I thank the hon. Minister for
providing such assurances to this
House. 1 am happy to note that we
are moving towards self-sufficiency in
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the matter of diesel oil and kerosene
by the end of the Third or Fourth
Plan. I thought he would give some
idea mbout the role of the oll compa-
nies in the so-called shortage of kero-
sene. [ am sorry that he did not even
mention that Our air services had to
sustain heavy losses because of defec-
tive supply to the Caravelles aircraft.
There is some enquiry sbout it. I do
not know. The other day the hon.
Minister of Civil Aviation said: we
have gome into the matter. I want to
know clearly whether any chemical
analysis hed been made of the oil sup-
plied by Esso. If it is proved that
ther, was defective supply, after ana-
lysis and after investigation, we shoulg
take some action against that particu-
lar firm. Fasso is known even to the
Minister. I must congratulate him for
standing against the pressure given
bv this particular company. They
circulated a brochure and it was rep-
licd to by the Ministry. Of course it
was not under the initlals of any res-
ponsible officer or anybody else; it
was an anonymous document. I would
like to thank the hon. Minister who
feels that these companies should not
think that they are more powerful
than the Government. That is a very
good thing; that feeling should be
there. 1 am glad that the Government
have realised that they are more
powerful than the oil companies, and
the companies should be given a pro-
per warning about it.

About the nationalisation of thesc
all companies, 1 put up this demand
which was supported not only by the
Opposition Members but by Members
on the other side, the Members of the
ruling party—Members like Shri
Bhagwat Jha Azad and others—who
said it was high time that the oil com-
paniesa were nationalised, because, at
the time of aggression on Kutch by
Pakistan they betrayed our confldence.
They wanted to betray us, and even
today, at the time of emergency, at a
time of natiomal crisis, I am sure they
may again betray us. So, it is high
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uUmg that we took a decision on
nationalising the oil companies.

The hon. Minister has hinted that
thiere may be some cut in the local
consumption of kerosene cil because
of our requirements for the defence
forces. I am one with him in the mat-
ter of defence. When the country
wants everything for the purposes of
defence and to defend our motherland,
1 wish to make an appeal to all the
people of this country that they should
be prepared to suffer in this respect,
because it ig suffering for the sake of
a noble cause. But there was no
defence requirement in the month of
May, June or July, 1985, So, the
scarcity shoulq not be termed asg any-
thing concerning with the defence of
the country. We are ready to share
in the suffering for the defence of the
country but steps should be taken to
eafpruard the intereste of the consu-
mer and of the common people, and it
should not be shielded under the pre-
text of defending this country.

One last word about the agreements
with the oil companies. T want to
bring to the notice of the hon. Minis-
ter that agreements are flouted by the
o0il companies, not only oil agreements
but agreements with ordinary persons
and the companies. Take for instance
a small agreement with an ordinary
person and the Caltex Co. I say in
this House thot a particular gentleman

rented his house; it was taken on rent
by the Caltex Co. in the Golf Links.
The agreement was to run for flve
years. Then it was renewed for
anuther five years. Even after the
lapse of 10 years, this Caltex Co.
which is so powerful has not left that
house, because all sorts of pressure
are being brought on that poor per-
son, that gentleman who is the house-
owner, Mr. Bhandari. They want to
keep this house. This is a matter of
shame for such blg oil companies to
do like that. I would not have men-
tioned this in the House but for the
pressure  which is brought on the
houseowner, that particular individual.
I would like the Minister, though it 1s
not within his power to evict the com-
pany, to see that he uses his good offi-
ceg to see that even such small agree-

ments are not viclated by the oll com~
panies.

Mr. Deputy-Speaker: The nucstion
is: .

“That this House takes note of
the statement on ofl policy by the
Minister of Petroleum and Chemi-
cals lald on the Table of the House
on the 18th August, 1965

The motion was adopted.
1608 hre.

The Lok Sabha then adjowrned till
Ten of the Clock on Thursday, Sep-
tember 16, 1965/Bhadra 25, 1887
(Saka).
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